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CORRECTION OF ANSWER TO U S. Q.
NO. 3854 DATED 203.1969 RE. AD-
VANCE INCREMENTS TO ENGI-

NEERING SUPERVISORS IN
ALL INDIA RADIO

* THE MINISTER OF STATE IN THE
MINISIRY GF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : In answer to Unstarred
Question No. 3854, dated 20th March, 1969
it was stated :

(a) In P&T Departinent, the grade of
Engineering Supervisar is Rs. 180-
10-20-EB-15-380. But persons who
are Engineering graduates when first
appointed to this grade or become
Engineering graduates while in service
in this grade are allowed three
advance increments or an increase
of pay upto Rs. 240/- p.m., which-
ever is more beneficial. In All
India Radio, the lowest grade to
which Graduate Engineers are
appointed is that of Assistant Engi-
neers which is Class II gazetted
post in the scale of Rs. 350-25-500-
30-590-EB-30-800 EB-30 830-35-5,00.
It is not correct that Graduate
Engineers start on a salary of
Rs. 210/- in All India Radio. This
is the starting salary of Engineering
Assistants who are not Graduate
Engineers.

(b) Does not arise.
Lie Correct Position is, however, as under :

(a) In P&T Department, the grade of
Engineering Supervisors is Rs. 180-
10-290-EB-15-380. But persons who
are Engineering Graduates when
first appointed to this grade or
become Engineering Graduates while
in service in this grade are allowed
three advance incremepnts or an
incrcase pay upto Rs. 240/- per
month whichever is more beneficial.
Graduate Engineers who are
appointed to the grade of Engineer-
iog Assistant in A. I. R, are not
given any advarce increments and
their basic pay is fixed at Rs. 210/-
in the scale of pay of Rs. 210-10-
290-15 320-EB-15-425-EB-15-470.

th) Rs. 210/- is the starting salary of
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Engineering Assistant in All fndia
Radio irrespective of whether they
are Graduate Engineers or not.
There is no provision for granting

advance i ts to Engineering
Assistants who are Graduate Engi-
neers.

To that extent the reply stands amended.

12.10 hrg.

CALLING-ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Closure of BBC unit in India

SHRIMATI TARKESHWAKI SINHA
(Barh) : Before I read out the calling-
attention-notice, may 1 make one submis-
sion ? Barlier, there was a practice of dis-
tributing the statement in reply to the
calling-attention notice, a few minutes
earlier, but it seems that that practice has
not been continued today. I understand
that it has been distributed just now. At
Jeast the person who tables the notice must
be allowed to have the copy earlier. I
would, therefore, request that this may be
taken up after some time...

DR. RAM SUBHAG SINGH (Buxar) :
It is an incompetent Government.

SHRI BALRAJ MADHOK (South-
Dclhi) : Let him read out the statement.

St gew W= wgEAE  (IA) ¢
mord A, R R A el afa
& fas g

AN HON. MEMBER : The statement
has come too late.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): I am
ready to read out the statement in reply to
the calling-attention.

MR. SPEAKER : The complaint is that
the reply has been circulated only just row.
So, I think the hon. Minister may read it
out,

St e (@ st (W) ¢
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eAe WEIA, WTAAIG 93Ed, =Y gFA qw
FA™, F AT APRT F AT T
et wgane faar afag

SHRI HEM BARUA (Mangaldai) : On
a point of order. Besides the fact that the
statement was supplied late, may I submit
that this notice was tabled by certain other
Members but they were told that it had not
been selected ? But now I find that this i3
there on the Order Paper. If it was not
selected when it was tabled by some
Members like Shri Nath Pai and myself,
how is it that it has been selected for today ?

SHRI S. M. BANERJEE (Kaopur):
Unfortunately, our names also did not come.
But I have compromised with it. But he
has pot.

. SHRI BALRAJ MADHOK : We were
told that it had been selected but the date
had not been specified.

MR. SPEAKER : I have the file here
before me, and I find the names of the hon.
Members are there in the ballot...

SHRI HEM BARUA : I do not quarrel
about the name not coming. I do not
btother about my name not coming in the
list. But what I bother about is this. Shri
Nath Pai and I had tabled this, but we were
informed that this calling-attention-notice
had not been selected by you. But we find
that it has been selected now.

MR SPEAKER : On that day, it was
kept pending in view of a much more impor-
tant notice already there. I kept it pending
and I accepted it only yesterday. I did not
reject it, but 1 kept it pending. It was
balloted yesterday, and the hon. Member's
name was also there.

SHRI HEM BARUA : The nuns inter-
vened possibly.

MR SPEAKER : The ballot was there,
and the hon. Member’s name was also there
in it.

SHRI HEM BARUA : Probably my
stars were not auspicious and therefore, my
name could not come.
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& daww T (feest W) ¢
AT g3 A g FAEY A,
FEATAAW F F9T F@TAT 91fgq 1| a7
T T ATH ATHAT |

SHRI HEM BARUA : I did not bother
about the name not being there. But what
I bother about is that we were told that day
that it had not been selected, but now we
find that it has been selected.

st Sl U S wewe
wgIEg, @Al AT FT FITA O FTH
qqr & Afew Iw A gy wfe
& wf 21 2@ AATHEW TEAE F
dfer 3y al & of gow a1 FEAE
F1 A @ &1 ferdr ofq 7 T F s
Tg #F gaTT T ?

oA WEIRT 9 WA HENET AT
@iz q3, @ AAAT a3er SR ¥
IgFT feedt aimanT g7 &

st RER TR 0 TAAG AR,
=g & A7 TR w3 9 a3 Rede
11 a3 a5 gg-4i #1 faaar arfge, afsv
fee ot gz g¥ar 27 9 foavr &1 g9A0

5 3aTT gar wifge ) w3 g7 B qYU
&ifaa

MR SPEAKER : This was admitted
yesterday, and if the information could not
be given in time, I should have been inform-
ed so that I could inform the members
about it. In future, I would again like that
the statements must come before an hour.

Now he might read it so that other
members may also hear it, and then
questions might be asked.

SHRIMATI TARKESHWARI SINHA :
I call the attention of the Minister of
External Affairs to the following matter of
urgent public importance and request that
he may make a statement thereon :
“The reported expulsion of the BBC
Correspondent and the decision to close
down BBC unit in India.”
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SHRI SURENDRA PAL SINGH :
Before making the statement, may | express
my regret and apology for the delay in
distribution of the statement. Some delay
did take place ; it was not prepared in time.
1 assure you in future it will not happen.

The House is aware that in recent
months there has been dissatisfaction and
adverse comment in the couatry, in the
press and in the Parliament about BBC TV
having shown several films which portray
India, its life and culture in a tendentious
and distorted manner.

In the month of June, the BBC showed
a colour film called “Calcutta® on the 10th,
directed and produced by Louis Malle, and
another colour film called “The Bewildered
Giant”, by Dom Moraes on 23rd June.

Our High Commission in London
received a large number of letters from
Indians and other= in Britain expressing
their concern at these films being derogatory
too and highly biased against India. Our
High Commission on 1st July wrote to the
BBC, and also spoke to the British Forzign
Office bringing to their attention the distort-
ed and unfair image of India projected by
these films. It was also pointed out that
showing of such films was not conducive to
the promotion of good relations between
India and the U. K. The U. K. Foreign
Office, while appreciating our point of view,
expressed their inability to intervene in the
matter as, according to them, the BBC was
an autonomous Corporation. Instead of
appreciating our approach the BBC wrote
to our High Commission and made the
impertinent remark that Louis Malle’s film
““Calcutta” did not give the impression that
“India is unredeemable as such”.

Notwithstanding our representations, the
BBC TV on 22nd July started showing a
serialised film of seven parts, called “I'Inde
Fantome” (Ghost of India), also by Louis
Malle. In the context of the two earlier
films shown in June, the impact of the new
series was one of injury and insult to the
feelings about india in the minds of those
who saw them.

On 3rd August, our High Commissioner
spoke about this matter to senior officials
of ths British Foreiga Office, and wrote to
the Director-General of the BBC, requesting
them to consider discontinuing the Louis
Malle series in the interest of Indo-British
goodwill and understanding.
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The British Foreign Office appreciated
our feclings and agreed that programmes
which come in the way of cooperation
between the two countries should not be
projected, but repea‘ed their plea that BBC
was an autonomous body. Our High Com-
missioner indicated, at a high level, to the
U. K. Foreign Office on 3rd August that the
functioning of the BBC representative in
India would become not only superfluous
but harmful if such programmes continued
to vitiate the minds of the British people
against India.

The reply from the BBC Director-
General dated Sth August was unsatisfactory
and suggested that they had no intention of
suspending the screening of this film. There-
after, we informed the U. K. High
Commission in New Dethi on 7th August
that failure by the BBC to understand and
respect India’s feelings in the matter and
their refusal to stop further showiog of the
series would lead us to the conclusion that
further functioning of the BBC in India was
neither necessary nor desirable.

While these discussions were going on,
the BBC continued screening the serials of
the Louis Malie series one after the other,
every week from 22nd July onwards.

After they had shown the fourth part of
the serial, despite our strong representations
the Government served notice, both orally
and in wtiting, on 14th August. on the BBC
representative and correspondent in India,
asking him to wind up his operations here
in a fortnight's time. The UK High
Commissioner in New Delhi was kept
informed and so were UK and BBC aatho-
rities in London, through our High
Commissioner there.

On 15th August, the U. K. High Com-
missioner here transmitted a number of
proposals, made by the BBC, to resolve the
situation. These included the despatch of a
high level emissary by the BBC to India to
discuss the situation. But simultaneously
they informed us through our High
Commissioner in London that the Board of
Governors of the BBC had, after full con-
sideration, decided not to stop the series.
Government of India suggested that instead
of a high-level representative of the BBC
coming here, BBC’s discussions should be
conducted with our High Commissioner in
London, )
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The BBC representatives have had
several discussions with our High Commis-
sioner, in which they bave refused to meet
our basic request that the further screening
of this series be stopped.

In view of BRC’s refusal to stop further
showing of the series, Government have
informed the U. K. High Commissioner here
and the BBC authorities in London that
Government’s decision which was conveyed
on 14th August, 1970, that the BBC opera-
tions in India should cease from 29th
Avgust, 1970, will now be enforced.

1 should like to say that this decision of
the Government does not mean that we
have any animus against the British Govern-
ment or people ; on the contrary, we value
their friendship and do not wish such mis-
representations of our life and culture, asin
this series of films, to adversely affect our
relations.

SHRI SAMAR GUHA (Contai) : Louis
Malle should have been arrested when he was
here.

SHRIMATI TARKESHWARI SINHA :
Nobody can take any objection to the effort
of the Government of India which wants to
uphold the prestige and dignity of this coun-
try and to discourage scurrilous attacks on
the prestige of the people of this country and
the country itself. I command the action of
the Government of India so far as this
matter is concerned, but I would like to ask
what the policy of the Government is. Is it
that the Government of India decides a
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organised here, films not condacive to our
natioval interests, actually affecting the
interests of the nation, affecting the morals
of the n.tion, were shown. It was said that
it was a free festival and the films were
neo-realistic which is in vogue in the world,
and, therefore, these films should be shown.
All the boys and girls and teen.agers were
goiog and secing the pictures. ([mterrup-
tions.) Including Mr. Kalita. I had seen Mr.
Kalita there a number of times.

AN HON. MEMBER : He is not a teen-
ager.

SHRI HEM BARUA : Even Members
of Parliament went there.

SHRIMATI TARKESHWARI SINHA :
Of course. 1 know that certain Members
of Parliament are in their second childhood,
I have no wonder.

These films had been shown here on the
plea that that they were realistic pictares
in vogue in the world. The Government did
not at all realise at that time that those
films were not conducive or good to the
spirit and the culture of our national life.
Instead of banning such films, the Govern-
ment went out of their way to provide bos-
pitality to thote producers, including the
gentleman whose film they are now objecting.
I understand that when Mr. Malle came here
he was shown all the courtesy lnd given all
the encourag: for di the docu-
mentaries. ] would have liked them to have
told the producers who come here to make

policy varying from country to county, be-
cause when other radios have been making
scurrilous attacks on the people of India,
on our political parties, on the dignataries
of this country and even most respectable
institutions like the Supreme Court, the
Government of India accepted the bland
explanation of a country like the Soviet
Union that it is not within their jurisdiction,
that the Radio Peace and Progress is a free
institution and they can do anything?
Agreeing with what the Gavernment of India
has done in this case, I would like to ask
specifically why their policy varies from
country to country, why the Government of
India maintains a double standard.

Secondly, 1 would like to ask the Govern-
ment if there is any reciprocity about this.
When the Interoational Film Festival was

ies that the films made by them
would be subject to pre-censorship before
being shown abroad. That would have been
understandable. Now the Government take
this attitude jn respect of one particular
broadcasting corporation, while that standard
is not maintained in respect of the Moscow
Radio Peace and Progress which made a
damaging and scurrilous attack on our
Supreme Court, the highest judicial body in
our country and one of the most fundamen-
tal institutions in our national life. The
Government did not bother and when we
asked a question they said that they protested
and that that was the end of the matter.
Why should there be this kind of discrimi-
nation between two radios, two broadcasting
institutions ? Why should there be this kind
of complete subservience to one Govern-
ment ? Why do they not even allow them to



1 Closnre of

[Shrimati Tarkeshwari Sinha]

take up this question and discuss it ? From the
statement of the hon. Minister it appear that
the British Government put forward a num-
ber of proposals made by the BRC to resolve
the difference, including the proposal to send
a hi h level emissary of the BBC to India
to discuss the situation. The Government
should have in fact agreed to sce that depu-
tation and could have at least waited for
that deputation because whatever they may
say about such steps not affecting the
relationship between the two people:, they
certainly affect such relationship.

Secondly, they want to avoid Mr. Molle's
film being shown and limit its circulation.
The whole thing has gone away and Mr.
Molle’s film will now be the most popular
film and will be shown in the whole world ;
it had been given a boost up by this kind
of action of the Governmcant of India, 1
would have understood the Government
trying to persuade the BBC not to show this
film when their representative came here.
All these things could have been discussed
and pre-censorship could have been brought
into existence (Interruptions.)

SHRI Al KRISHNAMOORTHI
(Cuddalore) : 1s she putting the question
for the BBC ?

SHRIMATI TARKESHWARI SINHA :
Are you the spokesman for the Government ?
I know what I am asking and you better
show patience and listen . to me ? No-
body has appointed you the Jegal guardi:n...
(Interruptions.)

SHRI V. KRISHNAMOORTHI : On a
point of order.

MR. SPEAKER : 1 am sitting here to
judge everything ; you leave it to me. Why
are you so much worried about it,

SHRI V. KRISHNAMOORTHI : I am

raising & point of order under rule 376 for
your consideration You may rule it out but
yet it is a point of order. The question to
be asked should be one relevant to the sub-
ject before the House. The question now
is whether the Government of India have
taken steps to stop the BBC functioning in
India. It is not connected with Radio Peace
and Progress.
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SHRI PILOO MODY (Godhra): He
does not know his ABC, and so how is he
going to understand the BBC ? You give
him a translation later on. (Interruption.)

SHRIMATI TARKESHWARI SINHA :
I raised this question because the decision
of the Government of India caunot be a
decision on the basis of ad hocism, The
decision of the Government of Indi: is a
decision which affects every decision of the
Governmeunt of India, and that is why I have
raised the question of discrimination between
one broadcasting corporation and another
broadcasting corporation.

Secondly, I asked the question whsther
the Government of India is still going to
meet the BBC deputation or whether the
talks with the BBC deputation have been
cancelled and whether the Government of
India has taken the decision to stop such
institutions if they indulge in scurrilous
attacks on our people. on our countrymen,
on our instituticns so far as any country or
any broadcasting is concerned. I would like to
have a specific answer.

SHRI SURENDRA PAL SINGH : The
hon. Member has asked a number of ques-
tions, and shall try to answer all of them.
The first question asked by the hon. Member
is whether we have used some persuasive
methods with the BBC before taking this
action, because it i3 unnecessarily giving
publicity to this whole activity. As I have
already said in the statement, I have made it

- perfectly clear that we took up this matter

with the BBC on a number of occasions
when we were discussing it since July last.
We did our best to persuade them to give up
the whole programme and carcel it. But as
I said, they turned down our request and
rejected our proposal, and that is why we
were forced to take this action.

As to the main question about the
Government of India applying double
standards and varying our policizs regarding
broadcasts by different countries, obviously
the hon. Member is referring to the broad-
cast by Radio Peace and Progress.

SHRIMATI TARKESHWARI SINHA :
Radio Moscow and the attack on the Supreme
Court. (Interruption.)
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SHRI SURENDRA PAL SINGH : Here,
a distinction has to be made between broad-
casts which criticise our political leaders and
our political life in the country and broad-
casts which malign our whole nation and
denegrate the whole country. (Interruption.)
Broadcasts over Radio Peace and Piogress,
as we have said in the past, ( Inrerruption)—
they may be uadesirable.

SHRIMATI TARKESHWARI SINHA :
Kindly reply to the points I have raised.

St §IT AW TA ;AR FAEH
grfert @t arfgw | gt #1E & e ¥
AR F4T FAT &, FT 2T A HIRT
* Tra IAFT & A9 2 )

BANERIJEE

SHRI S. M. rose—
(Interruption.)
MR. SPEAKER : Order, order. Mr.

Banerjee, Mr. Kanwar Lal Gupta and Mr.
Sheo Narain —three of you are always inter-
rupting.

SHRI SURENDRA PAL SINGH :
What I was trying to submit is that a dis-
tinction has to be made between the nature
of broadcasts which are relayed by Radio
Moscow and Radio Peace and Progress, and
this kind of thing which is before us now.
In tbis particular programme,—the BBC
films —the whole nation and the whole
country has been maligned and denegrated,
and what they have depicted in those films
is really shameful, (Interruption) 1 am
prepared to say that if the same kind of
thing happens in Russia or elsewhere,
the Government will take similar action,
(dnterruption.)

SOME HON. MEMBERS rose—

MR. SPEAKER : Mr. Banerjee, I am
prepared to contro! Mr. Mody if you keep
sitting. 1t is not for you to control him.

SHRI S. M. BANERJEE : With great
difficulty he rises every time.

SHRI PILOO MODY : Whenever I rise
he should sit down immediately kcowing the
difficuity I have.

SHRI SAMAR GUHA rose—
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MR. SPEAKER : What is wrong with
you ? (Interruption.) There is a very trouble-
some sector in front of me.

SHRI S M. BANERJEE : This is the
public sector ; that is a private sector,

SHRI SURENDRA PAL SINGH : The
hon. Member also asked a question about
certain films which were exhibited in the
Film Pestival in India. This question does
not arise out of the question before the
House. If she tables a separate question on
it, if she poses a question to the relevant
Ministry, she can get the information.

The other question which she put right
at the very end was, whether we are prepared
to carry on our discussion and negotiations
with the BBC over this question. Here, I
might inform the House that BBC has al-
ready taken a decision not to cancel this
programme ; in fact they have finished the
entire programme. So, the question of
carrying on discussion with them does not
arise.

SHRI PILOO MODY : I iasist on see-

ing this film.

AN. HON. MEMBER : Let him go.to
London to see it ; not here.

st gEw  (ARAA) @ AW
"EIEg, ag 9gq I3T TAA ¢ T@F  GIAH
¥ g X o Fe@  I3AT §, IO fAg
# aLF Y GACFAR W AT Q-
7 gz & @wR ¥ qgAT STEar
REE R sk iR SR
frar, 37 qug @ dre @o 7 WY ARF
gar— famre & aR o= SW-ARE amw
safgq 1 DodYo g & Y M ITY JIAT
ARAT g gt qT S 9 7
fr dfs wea 7 shrag fFam @ @
fag & ow & Wi amfer a8 §,
fogr fedi 9@ wgwea § feg-
gfean wwd@ §Q AT IgT AT A
FFE T Y W o, IF gAT dto dYo Hro
I A TEAME @ Far 9@ fF 9ad
frda ¥ fggmm & Avaml § 16
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[=7t afer ywar]
axFT F o o Ho F TWAT I
fewiegn fFar k. gk ¥ T
% f5 g9 Y oA 99 fFar am o g9
N 7 99 fegmm o aifs@m A
agrE 99 W 9, & gy feAi ArgA H
wig% 9T, 3§ WA T Yo dlo Ho A
agt FAe-rE ¥ faaht gy gf fafeerw
&, 31 %1 gt feaw gu Far f5
fegeam Y TwgrdY qgg agw @ i
g W@ =X gEl gesl ¥, gu oA §,
fegem & fasns s=1< fFan, fergeam
¥ gEmAl Y 73T FQ@ W@ | AFFT A
g & 5 o o fogema § ¥ @W
AgE § A I F A9 9, HEH W%
§H % AW G IS G A A I E |
# weger WE'EW, I WY FgAT A1RAT §
fr Hatar, WSS AR G99 THIET
# T N gfER fusr R €.
(cowem™)...om9 "R, Wi 9%
AEAFT FT AL FT g §, fodredto
I WIAEY FT GUGF 50 &, I /I W
SOTaT T @9gF qEY & | 0N A 9g
ugT I ATEISAAIT 7T WA T WG,
wIE ¥ arewerfas afEaat A 93 Fw@r

& 9= g fagw 10-12 gl & smErT

W @ & fF dto o Mo ghan frgeam
F @y ¥ favs 7w fear g, fggem
N o fawa Fa § fFda & s
dqe T & ¥ o i A ¥ fega
9T BANT HW £—7F ATHE FMEIT
o dlo To & wfTs, g@d a% — 300
FAT WY F OF § W@ I AT FA
g, fergeam & qom oife@a #1 A
F7@ ¥ o ST fgegEam™ FY € a0
e F3 FY AET F@ §1 gafeg
# qg wAT 9gar § 5 awR A ag
1 qgs w0l Ag f5ar ? wwat ag
aE g FTT Afeq A |
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st gt fag : weaw wHeg, @
A F FAT F) AW a1 T g, e
Fmmast Fgm ARl g fF ag am
g fF @todlode F Waga ¥
T o @ &, fom ¥ fogeam Y @)
faray ) fefgge aff fear mr, fww
fex Wt qgw @ ¢ arq A€ @, o
q< YT FEW FoTAT AT, AfFA ag S
aga saTeT gafawes @, W@ fag @
FEH JSTAT 74T |

Y gFN 7T FYAW : HeTW AT,
FEIR ¥ o @o do F fgare Y
FIW IoTAT §, I8 IgT WIS T § A
RT3 THFT GUIT FIM—Fq4 QA T
g & | dfee ag Nfg b qerg AfF
ag g a9 & are o 9§ T Ifgg—
W R @R & fqar s@r afgd
ey F fag dggee siim ¥«
guTarR w1y faw warf@ @ § ar arent
e Y g9 aFar war &, vEFT A
& a1z g #1 wsar ary g, faw gwR
¥ 3g gurd gegfa T wgm =afwmai
FY FAQAAT AT &, IFFT A FI AqwAT
Eici]

AT € ag) Wear arenr o WeA
e g W g gy ¥ gEtd
QAT F IR A A qra T TR QA
T FEAT IAFT FM A 97 | IY A&
% a1 agf FgA Sfkd @ afew SEA
ag 3iq FEr § | safAg A=r Yav AgAm
g fo o g9 aXg § gAR MW wwAT
zaq 3 & @ fs aifseam e a7
aret Weat v@ a0 &, gg wifsmmw
Wenr g} wfq g g 1 sy @7
STANT FXAT &, TgF F |0 Y, JFeE Y
R R 1 FE et aife qar <gar
¢ ag g w=gt A Ag & #Wwag
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R qSATTEF & | THAA 9 B A
wF daT aEgR @ ot guw fag
AR 1 ur Afg g 91 @ R
afer Star B ot @IE MU SEA
w3ed aat o <1 & O fdlt 3 a9 A
g - 9Fg far arar O Rt g ¥
HT T AIGI FIAT aY I8 THIA -
faa & 1 et aren) sk e e dw
NE 8 q@ § gNeEET JsFRe
FET AT & AR GFT AT GAST
iR sammas gz afrar =@
T &t g€ & W 99 q@@ F @
WRT TFT« IJq* fGArs F1 Qe Ag)
AT TRgdt & 1 4 ag Fgm F fF W@
aXFT &9 F) fogee et gf d @ a3
73 T Ay ®W 1 frgEe aw @
et @ifq 1 ofam s 7% fawmw
Mo FEEEr & s 9Es g
fafex sremfen saam & faeg N
T

=t graa fag : g% awaad fF
AT G677 ARG L F  fog w9
F1 frgasy 2 aTeT aTd FE H R
& fogmey g9 a9 S wedt #1 zRWES
fear. . . (saawm)

it gFR AT FFA@ . HA AT
1 T g Afgy. .. (EaE)

qETN AFIA : g8 F 49T g
ar femiea gam@ T <@ Fifgi
7+ wEIT F FaT9 T 94 faar wmw

=t gy fag : Jar § w®F w7
gFT § g Afy @ oAmaA FEa ¥
fae o 4@ 31 i 7z Fzwm B
AT, s & o &
o o & ford AR ¢ Y ag @ /1@
T ... (swwwm™)
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OF AIAAY §IEW : &G F g9 |
NITRE

qAW AW : AR, AT &
Tzt ¥t 77 IF ¢ 5 arsfar w smar
A FAL AT AT F T GAAT 43 FAFT
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g R g Yo T8 & fv 9 adF st
YA I7% fawms faar sm

wgi a% e qlg de g g
TR g 3 F aX { Fg1 AT A
AT § g 9AH PG qga  ARAGATH
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faare Igqar gA0T HFUT @A
q@ER AR gg ¥ Java ¥ faars  arsr
THAT AT § I9F AR A weT wPew
F S qarqg 74 fear 5 gad any &
S Far frar g ?



219 Closure of

SHRI N. K. SOMANI (Nagpur): Up
to vesterday Sardsr Swaran Singh was waxing
eloguent in this House that ours is an open
society and that we have nothing to hide
as far as the affairs of this country are con-
cerned, whea we questioned the legality and
the legitimacy of the Soviet journaliscs
roaming about ia this couatry right from
Kashmir to Kanyakumari and this kind of
doub'e standards that have been exposed
for which, of course, he has absolutely no
answer, with the result that we allow the
press correspond:nts and the news corres-
pondznts of Radio Mascow and Radi> Peace
and Progress to go about in Delhi in CD
Cars with diplomatic privilegss in spite of
the scarrilous propaganda that their radios
have bz=n underiaking against this country.
From yesterday’s free society have we today
become a classical iron couatry ? Now we
would like to control Iadian censorship of
foreign publication, I am not defending the
the film or th: publication, but how do you in
future wish to coantrol the censorship of all
productions that are produced by foreign
countries ?

I wou'd like to ask one question. When
they claim that the Radio Peace and Pro-
gress i3 an autonomous corporation, does
the Government of India not know that the
BBC has been from the very beginning an
autonomous corporation to such an extent
that during the last war, even Germany and
Russia and other countries used to plug
into the BBC nows forgetting facts and
fi gures ?

You have been harsh enough, inconsi-
derate enough, here for no fault of the
B.B.C. I would like the Goverament to
remember that Mr. Lovis Malle is not an
employee of the B.B.C. He came here on
his*own and produced a film.
The B.B.C. is only a carrier. It is some
thing like a Russian cultural centre tumbling
down in Trivandrum and all other Western
cultural centres being closed down in the
country.

In view of the fact that the B.B.C. are
now prepared to discuss the matter and they
have even sent a letter of regret. 1 would
like to know what i3 the problem or diffi-
culty of the Government of India in
discussing the whole matter with them again
...(Interrupiion)

SHRI SAMAR GUHA : No discussion
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before they cancel all their films, They
have compromised the national honmour by
having talks with them.

SHRI N. K. SOMANI : If a particular
foreign source, whether it is the B.B.C or
the Voice of America or the Moscow Radio,
undertakes this propaganda, I would like to
know what are the broadcasting programmes
of the Government of India for putting in
their own policies and programmes before
the peopls of the world. We would certaialy
like to koow if they have any specific pro-
grammes to co.nbat all these activities.

Finally, the cancellation of the accredi-
tion of the Dethi Correspondent of the
B.B C. in India has been abso'utcly irrelevant
and barsh. It is Mr. Louis Malle who is
responsible for producing this documentary.
It is the B.B.C,, London, that is exhibiting
this documentary. And the action is being
taken on the Delhl Correspondent of the
B.B.C. and they have been asked to wind up,

The further facts are that yesterday
Pakistan invited the B.B.C. to have ao office
in their country...

SHRI S. M. BANERJEE :
on a point of order.

Sir, I rise

MR. SPEAKER : We have the con-
vention that no points of order should
be raised during the Question Hour...
(‘nterruptions)

SHRI S. M. BANERJEE :
the Question Hour.
Attention Notice now.

This is not
We are on the Calling

MR. SPEAXER :
allow.

I am sorry I caanot

SHRI S. M. BANERJEE: On the
Calling Attention Notice, a point of order
can be raised.

SHRI N, K. SOMANI : I would like
to ask whether we are a free and democratic
country or pot. This Government has
always being saying that a totalitarian and
closed society...(/nterruptions)

SHRI S. M. BANERJEE :
point of order.

Irise on a

MR SPEAKER : No pleasec.

Unter-.
rupiions)
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SHRI H. N. MUKERJEE (Calcutta
North-East) : On the Calling Attention
motions, you allow long speeches. You
must allow a point of order.

MR. SPEAKER : Your own Mc:mber

has been settipg up this example...
(Imterrnpticns)
SHRI H. N. MUKERJEE: 1 do not

want to say anything but I have seen that
the Chair scuttles down points of order
coming from certain sections of the House.
If you allow long speeches to be made, you
must allow points of order also.

MR. SPEAKER : You koow yourself
that there can be no point of order.

SHRI VASUDEVAN NAIR (Peermade) :
We can quote any number of instances
where points of order have been raised dur-
ing the Calling Attention motions.

SHRI S. M. BANERJEE : 1lrise on a
point of order.
SHRI H. N. MUKERJEE : When you

allow a long discussion, ycu cannot stop a
point of order.

SHRI S. M. BANERJEE : There have
been so many occasions when points of
order have been raised during the Calling
Attention motions. (Interruptions) 1 have
a point of order.

SHRI HEM BARUA : Whatever the
point of order is supposed to be raised by
Shri Banerjee, you have to allow him to
raise it.  (Interruptions)

MR. SPEAKER : We had this con-
sensus the other day and also followed it
and the same gentlemen have been raising
this issue that no points of order should be
allowed during questions.

SHRI S. M. BANERJEE : There was
no question. The consensus was that there
should be no point of order during Question-
Hour. This is no Question-Hour. Daily
during Calling Attention motions points of
order are allowed to be raised. Yesterday,
Mr. Sreekantan Nair raised a point of order.
Today Mr. Krishnamoorthi was allowed to
raise a point of order.
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MR. SPEAKER : I have no objection
But again and again if I keep on allowing
points of order during calling attention
motion, you will not object to it from any
other quarter °  (fnrerrup ions) When it
suits somsbody, you say ‘no point of order’.
When it does not suit him, he says that he
has got a right to raise a point of order.

SHRI S. M. BANERJEE: When did
I say that, Sir Points cf order have been
raised. ({mterruptions)

SHRI N. K. SOMANI : My last ques-
tion that I was about to ask is : s far as
the new development in Pakistan is concern-
ed, how is the Government of India taking
steps to explain to the world at large about
its own image of 2 free democ:atic society ?

SHRI S. M. BANERJEE :
point of order. {Interruptions’

Irise on a

SHRI S. KUNDU (Balasore) : Before
th? Minister repl'es, I want to bring one
thing to your notice. (Interruptions)

SOME HON. MEMBERS :  — p5¢

MR. SPEAKER : 1 have no power to
listen to so many people at a time.

SHRI S. KUNDU: One after another.
I will just take half a minute.

MR. SPEAKER :
down ?

Will you please sit

SHRI PILOO MODY :
see the film.

Sir, 1 want to

SHRI S. M. BANERJEE: Before
making the point of order, I would like to
make it clear that there was Do agreement
or consen:us whatsoever in this House that
no point of order wll be raised during
Calling  Attention or after the Question-
Hour. This may be made clear. Otherwise,
the impression goes that we decide some-
thing and break it here. I am not ope of
those who always promise something and
later on brake it here. I belong to that
Party which always keeps it promises.
(Interrupiions)

MR. SPEAKER : Mr. Banerjee, I quite
agree with you that on a number of issues
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[Mr. Speaker]

that came during the calling attention
motion, I tried to confine the Members to
the subject in question kut they made a de-
bating hour out of it. You know that in the
case of few members of your Party, where is
the question ? And this was not stopped
at that time  If I allow the points of order,
that will facilitate my job. T will never
allow speeches to be made. Ouiy confine
yourself to the question. I am going to
enforce it very strictly.

SHRI S. M.
of order is...

BANERIJEE : My point

MR. SPEAKER : I have allowed you
this point of order only on the basis of the
observation that I have made. (Interrup-
tioms) 1 am going to be very strict. Iam
not going to convert this calling attention
into a debating bour.

SHRI S. M. BANERJEE: My point
of order is this that under the Rules in
calling attention motions questions can be
asked to elicit information, but no particular
cause can be advocated.

SHRI LOBO PRABHU (Udipi) : What
is the rule ?
SHRI S. M. BANERJEE : Rule 376.

MR. SPEAKER :
allow it.

Rule 376 dozs not

SHRI S. M. BANERIJEE :
ness before the House is this.

The subject matter before the House is
Calling Attention Motion. The question
before the House is the particular question
put by hon. Member Shri N. K. Somani.
My submission is this. It is a limited ques-
tion which is involved, namely, the working
of the BBC in India. Members are certainly
entitled to put questions eliciting more
information on any subject. But can any
hon. Member say something and champion
the cause of the BBC. Sir ? This is some-
thing surprising to me. Otherwise people
will judge all those as indulging in anti-
national activities in our own couatry.

The busi-

MR. SPEAKER : When it suits you,
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you start something and bring in a number
of other matters, which are not here. But
here I accept your suggession. In this case,
if the BBC is being discussed, there is no
harm if any Member asks what the gene al
policy is.

SHRI S. M. BANERJEE : But he is
defending BBC.

SHRI S. KUNDU: Mr. Speaker, Sir,
I rise on a point of order. Just halfa
minute. Sir, the Minister in his statement
has not clarified one thing. He said about
the name of one gentleman as Dom M »raes.
He did not say what were his activities. He
wrote a script for the film, and called Shivaji
as - brigand. Is he still an Indian citizen ?
What action was taken ?

MR. SPEAKER : Your name is not
here. (Interruptions) 1 am sorry ; if ycu
g0 on speaking against my permission, this
will not torm part of the records.

SHRIS KUNDU: *

MR. SPEAKER : If there is aby point
of order, that should be addressed to me
and not to the Minister for claiification.

SHRI S. KUNDU : My point of order
is this. He referred to the name Dom
Moraes here in his statement. The allega-
tion in the Press is that this gentlemao.
Dom Moraes wrote one of the scripts for
the film. 1 want 10 know whether he is an
Indian citizen or not. What are his activities ?
We should know the role and activities of
Dom Moracs ..

MR. SPEAKER : No. This is not a
point of order.

#t AT T TF : Heaw HERF, §
o ETiE W% FIST ISAT FATEAT |

MR. SPEAKER : This is not a battle of
points of orders. No please.

of) ®aX 9T I Ig FF & qFaAl
& 5 an1q 9w T AT ATH AET I

*Not recorded.



228 CIa:ur(eC_o£ ?BC Unit
#t grar 7 3% 7 ag A adwr g )
& g # g w@ar g sa fao e
Fga § fr & d3 i) o sAEr AR
a1y & Iy mw erwr ¥ 2§ owmw
T2 ar & 43 s, PR T e
mrsT Afd

gemey wgleg : § ;W F owrwr I
¥ e g fmar) SR Sang [
aAfar 1 ¥ fear @t ag & 5w &1
TEZ GTE AT FH @RS AF AR
QT A | & wreR garEare
FMT S [T FEA qg @RS JF WS

g

st &I WA TR A7 F@AT TG
g f5 Y gaw @ wwd garas Wi
Fazaa AT Jrfgd R WFe qr N
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Afre 3T 98 & 5 o 59 W WawEd
T AW § F AT T o Fo ATAHE FY
P FWI 1 O qer Amr & o A
T T 3T FW@I &1 faggErt #Y
At ag gadt | g fa & gar § e
WA ara g [ifgd, A fodt ag Y
araq agt gy JifEd

a8t WEITT : TZ ATE  ATH AT
gl g amel § g aver wifa &
19 a1 wifgdr | 77 7EY AR G §
fFa s sERrT M AWAT AT § a9
qrd arg @eq g ardr & ) gEEr TR
AT § I IR 41T TR X F &
qH FTRE |

13.00 brs.

SHRI SURENDRA PAL SINGH : The
hon. Member said that while on the one
hand wc say that we have an open society
and the freedom of the press eic., yet we
apply doubie standards in regard to our
deal.ngs with foreign correspondents, and
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that we allow the Russian correspondents to
pay a visit to a number of places within the
country and they are free to go anywhere
they like and the same facilities are not
given to others. In this connection, may
1 say that this is not correct ? We treat
every body on equal terms, and all foreign
correspondents are free to go wherever they
like, and so long as their reporting is not
false and malicious, we do not interfere.

In regard to the case of the BBC also,
this action has not been faken against this
particular individual who represents the
BBC in this country. The action has been
taken against the organisation, and for
whatever they have done there, and we have
nothing against the person concerned. But
since the action has been taken against the
BBC, it is natural that this gentleman should
wind up his work here and give up the work
altogether.

The other question was about whether
there was any plan to reopen talks with the
BBC. I have already said that there is no
such intention, because they did not carry
out the conditions that were laid dowa by
us and therefore, the case is closed, and the
question of reopening talks does not arise.

13.02 hrs.
PAPERS LAID ON THE TABLE

Notification under Press and Registration of
Books Act

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : I beg to lay on the Table
a copy of the Registration of Newspapers
(Central) Ameniment Rules, 1970 (Hindi
and English veisions) published in Notifica-
tion No. G. S. R. 721 in Gazette of India
dated the 2nd May, 1970, under sub-section
(2) of section 20A of the Press and Registra-
tion of Books Act, 1867. [Psaced in Livrary.
See No, LT—4069/70]

Taxes, Entry of Goods into Calcutta
Metropolitan Area Act, 1970
THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : On behalf of Shri B.S,



